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_Z2112_ 	 08.07.2Q05 	This case is posted for 

reporting comliance. 4. U. Das, 
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GCVERNMENT OF INDIA 
• CENTRAL PUBLIC WORKS DEPARTMENT 
OFFICE OF THE SUPEfUNTENDING ENGINEER 

COORDINATION CIRCLE (ER) 
• 2140 

MS0 BUILDING, NIZAM PALACE, 17 FLOOR 1  
234/4 AJ.C. BOSE ROAD, KOLKATA - 20. 
TEL: (033)2287-71115. FAX NO, (033) 2281-3183. 

No. No, 2I60IWsE(c0.ortJ11)/cn/cPwo/KoL005/4fg 	 DIed: c' 

OFFICE ORDER NO 	OF 20051SE(CO-QRD)ER 

In view of Hon'ble. CAT, Guwahati l3ench order dated 27/05/05 against •OA. 
No.118/2005, AD((ER),CPW1),KoIkata Is pteasc4o decide the tiansIer/posUntj or followlhq 
AsL1.Lngincei((.',) In p.iitiut ,nodll,cuUon of 
374 dt. 13.05,05 In public Inlesest with Immediate effect. 

I iI.No.7 	Name of AI(C) 	1-ruin 	 To 	 Remaiks 

1. 	T.K.Dil 	 -:GCDQi+wahaLI 	DCSD-1I/()oom 	Vice Shri L.Dutt.a. 
I-IQ:Tura 	Dooma 	wider 

AAW  ,--.•.•.- 	 __-- 

NLe: Sh.L.Dtitta,AE(C) wil thke over the charge of DCSD-I/Doorn Doorna from 
Sh.LR.Ptir, AE(C) kl ve T.O. of cven no.554 dt.08/09/04. 

Sh.L.R.Patlr,AE(C) will thko over the charge of KCSD1I/Khatkhatl under 
KCD/KhaUchatf vidc T.O. no.25 of 2005/SE(Co-ord)ER issued vide even no.374 
dt.13.05.o5. 

Other teuns & cunditlons will rirnnIn Sriie, 

( 

Superlutendlng Engirrner,Coord(ER) 

Copy to: 	 S  

1,.DG(W),CPWD 1 Nirinan flhawaii,New CJelhl, 
2.A1)G(ER),Cf'W0,Ni.'ri, IiI;ice,K01-20. 
3.Cl/NEZ,CPWD,5hfII0ng, 
I.Conccrned Superinl'idiiiçj Engineems utluer NEZ. 
5.Conccrned ExecuUv E'(19inters under NEZ. 
6.1 IOI1't)Ic CAi,GuwiIiiti t.mch thlouqfi 5E/ACC-1I,CPWD,Guwnhatl. It dIsposes the 
repioceriLilion dtd.23,03.05 of Sh.F.K..Deorl,AE(c:) as per order passed by the Hon'blc CAT, 
(;uwh.iu Bicti on 27/0S/0 aqaInt O.A.No,11fl/2005, 
7.1lerson conertetI llitough Ihuir contiolil(ig officer. 
8.Rcgmotma$ Scietai y,CI'Wl) Engineers' Assodatioii,Kof. 

COW 
• • 	 . •. SupminteidIng Erlglneer,Coord(ER) 
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IN TILE CENTRAL ADM] 

GUWAHATI BENCU, GUWAHATL 

(AN API LICATION UNDER SECTION 19 OF TUE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGiNAL APPLICATION NO. 1 19 OF 2095 

Shri Tapan Kumar Deori 

.Applicant 

-Versus- 

The Union of India & Others 

... Respo dents 

LIST OF DATESAND EVENTS: 

	

13-12-1971 	Applicant was appointed as Junior Engineer in Central Public 
Works Department and posted at remote place of Arunachal 
Pradesh. 

	

1987 	Applicant was promoted to the post of Assistant Engineer and 
posted at Mumbai from Assam. 

	

18-02-2005 	The Office of the Respondent No.5 issued an Office 
Memorandum No. 21 (7)/SE(Co-or&)/ERJCPWD/Cal/2005/15 I 
Dated 18-02-2005 regarding posting / transfer in the  grade of 
Assistant Engineers (Civil / Electrical) of Eastern Region 
Circulation of longest stayee list for the year 2005-06. 

	

23-03-2005 	The Applicant submitted representation before the Respondent 
No.5 to retain him in the present place of posting at Tura or to 
give him choice place of posting to his nearest home town i.e. 
Doomdooma. 

	

05-05-2005 	The Executive Engineer (Admn.) Assam Central Circle-I, 
C.P.W.D. forwarded the representation of the Appl{cant dated 23-
03-2005 before the Superintending Engineer (Co-ordxL) Circle in 
reference to his Office Memorandum dated 18-02-2005. 

	

1305-2005 	The Respondent No.5 issued the Office Order 
Noi1(601 )ISE(Co-ot&)/ERJCPWD/KOL/2005/374 Dated 13-
05-2005 without considering the representation of the Applicant 
and also by violating the C.P.W.D.MANNUAL Volume-I. Hence 
this Original Application filed by this Applicant before this 
Hon'ble Tribunal for seeking justice in this matter. 

'Ac' 
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IN THE CENTRAL ADMINISTRATWE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 

O 

 J11 
 

L 	j 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGiNAL APPLICATION NO. 1 (9 OF 2005. 

;) 
:&1A4 

Shri Tapan Kurnar Deoti 

Son of Late Bagarain Deori 

Assistant Engineer, 

Tura Central Sub-Division-il, 

Central Public Works Department, 

Tura, P.0.-Tura, Meghalaya 

Applicant 

-AND- 

Union of India represented by the 

Secretary to the Government of India, 

Ministry of Urban Affairs, 

Nirinan Bhawan, New Delhi-I 10011. 

The Director General Works, 

Central Public Works Depaitnent, 

118-A, Nirman Bhawan, 

New Delhi— 110011. 

The Additional Director General of Works 

(ER), Central Public 1 orks Dpaitment, 

Nizarn Palace, 171h 

234/4 AJC Bose Road, 

Kolkata-20. 

The Chief Engineer (NE Zone) 

Central Public Works Department, 

Dhankheti, Cleves Colony, 

Shillong-3, Meghaiaya. 
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The Superintending Engineer, 
Central Public Works Department 
Coordination Circle (ER), 
2m  MSO Building, 
Nizam Palace, 171h fl  
23 4/4 AJC Bose Road, 
Kolkata-20. 

The Superintending Engineer, 
Central Public Works Department, 
Assam Central Circle-il, 
R.G.Baruah Road, Guwahati-5. 

Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WIUCH THE APPLICATION IS MADE: 

This application is made against the impugned Office Order 

No.21(60 l)/SE(Co-ordn.)/ERJCPWD/KOL/2005/374 Dated 13-05-2005 

issued by the Respondent No.5 by which the Applicant has been posted 

to Guwahati from Turn (Head Quazter) and the Applica t is also seeking 

a direction from this Hon'ble Tribunal to Respondents to give him 

choice place of posting at nearest his home town i.e. Doomdooma as he 

is going to be retired on Superannuation on 31 August 2007 as per 

C.PW.D. MANUAL Volume-I or to retain him at Turn. 

JURISDICTION OF THE TRiBUNAL: 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMflATION: 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Adninistrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your Applicant is a citizen of India and as such he is entitled 

to all rights and privileges guaranteed under the Constitution of India. He 

is now aged about 58 years. 

rQ 
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4.2) That your Applicant begs to state that he was appointed as Junior 

Engineer in Central Public Works Department on 13-12-1971. He was 

posted at remote places of Arunachal Pradesk There after be was posted 

at different places of State of Assam He was promoted to the post of 

Assistant Engineer in the year 1987 and be was posted at Murnbai. After 

successful completion of his tenure at Mumbai he was reposted to State 

of Assam. Now he is serving as Assistant Engineer, Tura Central Sub-  9, 1 
Division, Central Public Works Department, TuratvQ jo). 

4.3) That your Applicant begs to state that the office of the 

Respondent No.5 issued an Office Memorandum No.21(7)/SE(Co-

ordlL)IERJCPWD/Cal/2005/151 Dated 18-02-2005 regarding posting I 

transfer in the grade of Assistant Engineers (Civil / Electrical) of Eastern 

Region Circulation of longest stayee list for the year 2005-06. In the 

above said Memorandum Para-1 & 2 it has been stated, "A list of longest 

stayee Assistant Engineers (C & E)at Eastern Region has been prepared 

and is enclose for wide circulation. Objections, if any, to the readiness 

list are also invited which may be sent to this office through proper 

channel so as to reach by 1503-2005 positively. The Assistant Engineer 

may note the depending upon their turn and the requirement, they may 

be transferred from their present place of posting any time during the 

year. In order to give a chance to a Assistant Engineer for selecting a 

place of posting of his choice of minimum 3 (three) stations which may 

be sent to this office through proper channel" 

It is to be stated in the said longest stayee list Paragraph-6 of 

Assistant Engineer (Civil) under CE/NEZ (Posted outside Kolkata in 

NEZ). Your Applicant name is in Serial No.9. 

Annexure-A is the photocopy of Office Memorandum 

No.21 (7)/SE(Co-ordn.)/ER/CPWD/Cal/2005/l 51 Dated 18M2 

2005. 

4.4) That your Applicant begs to state that the above said Office 

Memorandum dated 18-02-2005 (At Annexure-A) which was sent to the 

Applicant b ° e Executive Engineer, Guwahati Central Division, 

Guwahati-21 on 15-03-2005 i.e. the last date of sending choice place of 

posting by the Assistant Engineer to the Respondent No.5 i.e. the 
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Superintending Engineer (Co-ordination) Circle at Kolkata. Due to delay 

of receiving the said Office Memorandum, the Applicant vide his letter 

dated 23-03-2005 through proper channel requested the Superintending 

Engineer (Co-ordination) Circle at Kolkata to allow him to retain his 

present place of posting as Assistant Engineer, Tura (Meghalaya) Central 

Sub-Division, CP.W.D. under Guwahati Central Division, C.P.W.D. for 

one more financial year i.e. 2005- 06. Further it was also stated if it is not 

possible he may be considered for posting at Doomdooma (Assam), 

which is nearest to his home town. Surprisingly the Executive Engineer 

(Admn.) Assarn Central Circle-I C.P.W.D.Guwabati-21 forwarded the 

Applicant representation vide Office Order No.8(3)/ACC-i/E1726 Dated 

05-05-2005 to the Superintending Engineer (Co-ordn.) Circle in 

reference to his Office Memorandum No.21('7)/SE(Co-

ordn.)/ERICPWD/Cal/2005/151 Dated 18-02-2005. Meanwhile the 

Respondent No.5 has issued the impugned Office Order 

No.21(60 l)/SE(Co-ordn.)IERJCPWD/KOL/2005/374 Dated 13-05-2005. 

In the said Office Order dated 13-05-2005 in Serial No.32 your 

Applicant was posted from Trua to Guwahati without considering his 

representation regarding choice place of posting or retention at his 

present place of posting at Turn (Meghalaya). It may be stated that 

Executive Engineer (Adrnn.) Assam Central Circle-I, 

C.P.W.D.Guwabati-2 1. 

Annexure-B is the photocopy of Applicant's Representation 

dated 23-03-2005 through proper channel. 

Annexure-C is the forwarding of Representation of the Applicant 

dated 23-03-2003 by the Executive Engineer (Administration), 

Assam Central Circle-I, C.P.W.D. Guwahati on 05-05-2005 

before the Respondent No.5. 

Annexure-I) is the photocopy of transfer order No. 

No.21(60 1)/SE(Co-ordn.)/ER/CPWD/KOL/2005/374 Dated 13-

05-2005. 

4.5) That your Applicant begs to state that he is now aged about 58 

years and he will be going on retirement on Supemuation after 2 (two) 

years of his service. The C.P.W.D.MANUAL Volume-I (Staff, 
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Establishment, Organisation and office procedure) has given some 

guideline regarding Tmnskrs and Postings of Gazetted Engineeiing 

Senices. In the said guideline Paragraph-i (I & J) it has been stated 'The 

Officer in the grade of Assistant Engineers and above and equivalent 

who have already completed 55 years of agc are not gcncrally posted to 

hard areas. The Officers who are due to retire on superannuation within 2 

(two) years are not ordinarily disturbed from their existing station of 

posting unless they thcmsthes want to change near thcirhômc town. 

Annexure-E is the photocopy of Extract of Guideline regarding 

transfcrs and. posting of Assistant -Engineers- by 

C.P.W.D.MANNUAL Volume-I (Staff, Establishment, 

Organisation and Office procedure). 

4.6) That your Applicant begs to state that, the Respondents have 

deprived him to get a....choice place- -of posting as- -per Office 

Memorandum dated 18-02-2005. In the said Memorandum it has been 

clearly stated the concerned Assistant Engineers may give a choice of 

minimum 3 -(thrce) stations -  -which -may i sent to -the office, of the 

Respondent No.5 i.e. Superintending Engineer (Co-ordn.) ER., C.P.W.D. 

Kolkata through proper channel and to be reach latest by 15-03-2005. 

But surprisingly the said -memo s sent to the Applicant from the 

Guwahati office to Tura the present posting of the Applicant on the last 

date i.e.15-03-2005. The Applicant immediately sent his representation 

through -proper channel 'to -the Authority rcgathing his choice place of 

posting and also for retention at Tura (Megbalaya) but the Authority 

concern forwarded the said representation to the Respondent No.5 i.e. 

-the Snperintcnding Engineer -(Co-ordn.) ER-, on -05.05-2005. From' fre 

above it is very clear that the Authority concerned has neglected and 

willfully delayed the matter of the Applicant, only to deprive him to get 

his 'legitimate claim. As such finding no -other nitcrnative ytw Applicant 

is compelled to approach this Hon'ble Tribunal for seeking justice in this 

matter. 

4.7 	That your Applicant begs to state that he all along carried out his 

transfer orders without any protest. He cm did' not protest about Iris 

transfer to Mumbai which is far away from his native place. He even 

served in hard area like Arunachal Pradesh for many years. He has 
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rendered his devoted and sincere service to all concerned He is now 

home town i.e.Doomdooma, Assam. Moreover due to negligence and 

lapse in the part of competent authority your Applicant could not place 

his choiceplacc ofpnfoitthcRcspoi1dCfltNa.5ifltiIflc. 

4.8) That your Applicant begs to state that his widow mother who is 

aged about 82 ycars is suffering fron 1xcrtld ag'ilmcnta'staythg 

alone at Applicanfs native place. The mother of the Applicant is in need 

of constart medical treatment and care. The Applicant also at the verge 

of his it&cntw stsnlTatIi1utlVCt0Wflt0 1cad 

peaceful future life. 

4.9) That your Applicant begs to state that action of the respondents 

ait illegal; arbitraty;' malafxde &als snstaiiiabicbcforc thc eye of 

lawaswellasinfacts. 

4.10) That your Applicant begs to state that the R.espondents have 

violated the Office Mcnrrandum' of Gornincnt of India regarding 
choice place of posting and also retention of the Applicant at the same 

place till his date of retirement 

4.11) That your Applicant submits that he has got reason to belie that 

the Respondenta' are' resorting the colorable cxcrcise of power to 

accommodate their interested persons in their favourable place. 

4.12) That your Applicant submits that the action of the Respondents is 

in violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.13) That your Applicant submits that the action adopted by the 

Respondents in case of the applicant is improper, inala Mc, illegal and 

without jurisdiction. 

4.14) That your Applicant submits that he has been punished by the 

Respondents by not considering his choice place of posting near his 

home town nor retention at the same place of positing till his retirement. 

\\ 
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4.15) That your Applicant submits that it is not possible for him to 

again settle in- a- new place which is 'far away from- his home to1 at the 

verge of his retirement. 

4.16) That this application is filed bonafide and for the interest of 

justice: 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that., due to the  above reasons namited in details the action of 

the  'RespOndents is in piinia lathe illegal, malafidc, arbitraiy and without 

jurisdictioa Hence the Impugned Office Order dated 1-05-2005 may be 

set aside and quashed. 

5.2) For That, due to negligence and lapse on the part of the Authority 

concerned the Applicant cannot be held responsible for not gi'cing his 

choice posting in time. As such there in no justification in denying the 

said benefit to the Applicant and denial has resulted in violation of 

Articles 14,16& 2l of - the -  Constitution of India in as mucb''othcr 

similarly situated employee have been granted the said benefit. Hence 

the Impugned Office Order dated 13-05-2005 may be set asIde and 

quashed. 

5.3) For that, the Applicant cannot be suffered for the fault of the 

Authority concerned. Hence the impugned Offlee Order dated 13-05-' 

2005 may be set aside and quashed. 

5.4) For that, the  Respondents have violated their own provisions i.e. 

C.P.WD.MANNUAL Volume-I regarding Transfer of Assistant 

Engineer who are going to be retired within 2 (two) years. Hence the 

Impugned Office Order dated 13-05-2005 may be set aside and quashed. 

5.5) For that, the C.P.WD.MANNUAL Volume-I clearly stated that 

Assistant Engineers who are due to be retire within 2 (two) years arc not 

ordinarily disturbed from their existing station of posting unless they 

themselves want a change near their home town.. Hence the Impugned 

Office Order dated 13-05-2005 may be set aside and quashed; 
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5.6) For that, it is settled prcpoition of law that when same prificiçles 

have been laid down in other similarly sItuated peisons then thcsainc 

principle should be granted to the other persons also. Hence the 

impugned Office Order dated 13-05-2005 may be set aside and quashed. 

57) For that, the Applicant having been denied the said benefit of 

choice pcsting without any reasonable excuses and also without 

affording any oppormi' on being heard. As such there is clear violation 

of the principles of natural justice accordingly proper relieft are required 

to be granted to the Applicant. Hence the Impugned Office Order dated 

13-05-2005 may be set aside and quashed. 

5.8) For that in any view of the matter the action of the Respondents 

arc not sustainable in the eye of law. 

The Applicant crave leave of this Hon'ble Tribunal to advance 

furthcrgrounds at the time of hearing of instant application. 

UETAS OF REMEDIES EXUSTED: 

That there is no other alternative and efficacious and remedy 

availablc to the Applicant except the invoking the jurisdiction of this 

Flon'ble Tribunal under Sction 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN AIY 

OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petition or suit in respect of the su1jcet mattcr of. the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them5 

RELIEF SOUGHT FOR: 

Under the facts and circumstances 

stated above the Applicant most 

respectfully prayed that Your Lordship 

may be pleased to admit this application, 

\9 



call for the records of the case, issue 

notiecs to the Rcspondcnts as to why ,  the 

relief and relieves sought for the Applicant 

may not be granted and after hearing the 

parties may be pleased to direct the 

Iespondents to give the following relieves. 

8.1) That the  Hon'blc Tribunal may be pleased to set aside and 

çaashcd the impugned Office Order Nô2l(601)/SB(Co-

ordn.)/ERJCPD/K0L12005/374 Dated 13-05-2005 

issued by the Respondent No.5 in case of the Applicant 

and also may be plcased to direct the Respondents to give 

the  choice place of posting to the Applicant near his home 

town i.e. Doorndoorna, Assam or if not possible he may 

not be disturbed front hisp nt -place -of posting at Tura, 

(Meghalaya). 

8.2) To Pass any other relief or relieves to which the Applicant 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED: 

The Apjlieant most respectfully prayed before your Lordships 

that the  impugned :Office Order No.21(601)/SE(Co-

ordn.)/ERJCPWD/KOL/2005/374 Dated 13-05-2005 issued by the 

Respondent No.5 regarding traxiIfcr of the Applicant to Guwahati may 

be stayed till disposal of this Oriim I Application. 

Application is filed through Advocates 

Particulars of LP.O: 

I.P.O. No. 	:- 	J (1 	1 0 g ô 

Date of Issue :- 	 ç o ( 
Issued from :- 	 o 
Payable at 

LIST OF ENCLOSJRES 

As stated ibove. 
Verification.... 

, 

AI 
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VER I -F -I C -A T T ON 

I, Shri Tapan Kumar Deon, son of Late Bagaram Deori aged 

about 58 years, Assistant Engineer, Turn Central Sub-Division-il, Central 

Public Works Department, Tura, P.0.-Turn, Meghalaya do hereby 

solemnly verifi that the statements made in paragraph ros. 4., k ., c- 
• ( Cl 	 are true to my knowledge, those made in 

paragraphnos. 	 arebeingniattersofrecords 

are true to my information derived there from which I believe to be true and 

those made in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this FIon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this the 2fay of 't C7 	2005 

atGuwahati. 
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GOVERNMENT OF INDIA. 
CENTRAL PUBLIC WORRS DEPARTMENT 

OFFICE OF THE SUPERINTENDING ENGINEER, COORDINATION CIRCLE(ER) 
17Tfl FLOOR, 2" 0  MSO BUILDING, NI7J\M PALACE, 
234/4 , A.J.C. BOSE RO/U), KOLI(ATA - 700 020. 

TEL: (033) 2217-'/'l 16. FAX NO. (033) 2281-3183. E-MAILq eco_ci cpwd@redllli imll.coiii 

No, 	,ç1)/E(Cotli1,)/,N/CPWp/CAl./200/ 
( 	 I 	 Date: 	/ 	

011
, 

QFrIci NULrthQUANJUM 

Subject: 	 of /\lt. EnciecrsJçjjjJEeçjoI 
list  for teyear 

2 U 05-00. 

Transler in different grades become necessary in order to fill up vacancies caused on 
./\  account of promotions, retirernenf, Sanction Of new posts etc. and also on account: of 

rotational transler after completion of normal tenure. In order to avoid dislocation of the 
education of children, it is desirable to issue transfer orders in the beginning of the academic 
jession as far as possible. The same, however, may not always be possible, asvacaricies 

.oiiiing in beiween have to be lilled up as per exigencies of work. 

/ 	A list of lonciest slayec AssU. Ei'qineers (C & E) at Eastern Region has been prepared 
ind is cnclosml lou wide di cirtalkur, Object loris, II .  any, to (he Ioadillesr, llt me also irivitod 
witicit inny bc ;eirl; io tlii 	office ilirouçjlr proper dirrirel so as to r c;rclr by 1 5.03.20(1f I 	
positively. 	'Hie Asstl. Litcjirreeis. rrmy 	iot.0 that (Jepeildliu 	upoir 1.1101 	turn 	arid thin 
requirement, they may be Uarnsleri ed hr orn their pi eserri l)l)ce of postipg any time (1w ii ry 
the year. 

In order to give a chaince to a Assli. Encjineer lou selecting a place of posling of hii 
choice, the concerned Assli. Engineersnay give a choice of 'ilininiuni 3 (lhr ee) stations 

ich may be sent to this Olfice through proper channel so as to reach latest by 15.03.2005. 
V )Wlij indicating thii choice of stations, the Asstt. Engineers shall also positively 

I 	indicate their date of birth, dale of joining/ getting piorirOtiori in CPWD as isstt. 
Enqi fleer and their posting details fpr the last 10 years with special em phiasis to 
the tenure if any, speri I iii the North Easter ii Req iou. 11 is clar ilie.d that wIrer eas 
attempts stratI be made 10 adjust tIre AssU.. Engineer to one of the Place of hi choice (ii 
rjiven), no COrnhriiUirn I in this regzi rd Can be tirade as Ira osfer of a Assli. Eurq irreer 
to a station depends uioii many other factors iiichiulinq exigencies of wot k. 

. 	lie 	cirIi:inalicjrr 	urn 	hi: 	r;nrluc''; 	';i; 	ii'i'i 	ruled 	hy 	all 	nuui',nnr'I 	fvelr. lrnjincnr', anal tli;ii 	no A';lt. Lrutiinu:er 	;':ir'ni 	Ii 	In 	n 	jr','nr iru lIre l.I ha:;  nay 	l:ninlly 	he ccnr'c' 1'nd 	hi 	liii': 	(uilit 	ly 	I 1 ,u.2fjrI; 	nrli'ily. 	it 	viihl 	I)f' 	tiru' Ii'';IIuil;IinlliIy 	ri 	iliui 	uituurIlluui 	(liii ii'', 	iii 	'rr'aus' 	IIi;tI 	iiluun,wiIIii 	t': 	;''uiIlop 
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this Office by 15.03.05. In case of non-receipt of such confirmation from them it 
shall be presumed that the needful has already been (lone by the controlling 
officer. 

It is possible that the name of a longest slayce Asstt. Engineer at a particular slalioftwlio 
may be covered by the dates indicated in the Readiness list for that station might have been 
left out inadvertentiy. Such a Assli. Engineer may bring the omission 10 the notice of this 
Oiflce immediately, take his name as included in the readiness hisi and send his choice, ii any, 
of 3 s tal,ions of hi liking where he would pr cfr to be translerr ed. It is fri tier iimie clear 
in canct 

 
1110 nn;m or Asil:. Engineer ms irnuri hrmdvui lenily IOV arM, f;uchi Ti A';;l.t Ericjinerir 

can, also be transferred according to his turn during the course of tIre year as and when the 
mistake is detecled and the Asstt. Engineer conrned will have no grouse on this accouni. 

Enclosed : As above. 

(C.S.M1TAL) 
SUPER1NTENDJNG ENGINEER 

CO-ORDINATION CIRCLE (ER). 

To 

AU Chief Engineers, Superinteriding Engineers, Superintcriding Engineers (PtA) & 
Executive engineers (Civil & Electrical), C.P.W.D., under Eastern Zone-I & II 
including Valuation Cell,. Income Tax Department, 150 (Construction), 150 
(Maintenance) Zone & NE Zonex IJ I 

Copy for information to: 
EC-lIl Section, 0/0 Director General (Works),CPWD,Nirman Bhawan, NI Delhi-li. 
AdditIonal Director GneraI, Eastern Region, C,P.W.D., Kolkala, 
Zorial Secrelar -y, CPWD Engineers' Association , Eastern Zone, Kolkala. 

Enclosed: One List. 

Engineer Assistant to Superiritending Engineer, 
Co-Ordination Circle (ER). CPWD, Kolkata. 
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L) YJE UST FOR A SSrE ENGINEERVILJ 

1. Longest Stayce List of Astt. Em Dincevr(Civil)uticler CE/EZ•I (Posted in 
Kolkata and clue fOr Transfet - to outside I(olkata). 

SL. 	N/\Ml 	IIESEj I OFFICE 	DAl E FROM 	 ItUr NO.. 	SIIRI/SMT & 	il.Q. 	WIIICII POSTED 
D.O.13. 	 CONTINUOUSLY 

IN PRESENT 
STATION___ 

13I3iswas,, 	AE, CCD-II1/ KONOU.128.07.2000 	Field 
15 01.19 
A.K.Mukher -jea. AE(P), SE(P)/EZ-I,  
30.08,'19 	

00.00.2000 	Planning 
Kolka 

S.K.Dey, 	AE, CCD-I/Kolkaia 	07.03.2001 	Field 01.05.50 

Longest stayec list of Asstt.Engifleers(Civjl) U rider CE/EZ-1(po5td 
YtsIde(o)katan(lduefortrzsfet.) 	 ...... -,-.,. 

SL. 	NAME 	PRESENT OFFICE 	DATE FROM 	REMAR .. KS 1.10. 	SHRI/SMT & 	 H.Q. 	WHICH POS1EU 
D.O.13. 	 CONTINUOUSlY 

iN PRESENT 
STATION 

NIL_______________ 

Lw 'ge;t Syee List of Asstt. Eng i neeis (Civil) u iider CE/ EZ-II (posted 
ouisidcRoIkt:a except: I13I3Z,11313R & NEZ) 

N A 

	

NA P • 	1 	•1 Z,..;;:  
i ic; 	i I UI- 

_ ..... - . - ... 	 I - ICE 	DATE FROM NO. 	SHRI/SMI & 	. f 	 H.Q. 	W1lICli POSTED 	
REMARKS 

D.O.B. 	,. 

P.K,NaIJL• 
22.08.18 

 
03.03.67 

Rajesh Tomau, 

1. 	R.N,Singh, 
05.02.66 

,BCD-I/ . 
13 Ii u ban eswa r 

DI 	tL 

AE,PCD-J/ I'aIii 

AE, I3CD- 1/ 

I-IQ: Pun  

ii'i IU'iUUU5y 

IN IRESENr 

S lAF ION 

2 8. 05. 93 

0J.U1I,9) 

27.01.01. - 

From 28.05.93 [3CDI, 
I3BSR(I:),Q1 .01.98 
VaI.CrlI,J 	l)1)It., 
13LI(P) 	19.1. t .o: 

IilcJ 

el (J 

Ki 



CON;INUOUSI.:( 
IN PlLi I .  

Sif' j ior3 
AE,SCD/ 23.01.01 HckJ 

-I.Q:ja Iiiquti -... 	.•.-.- 
It,;i çjIi.t Oi,0'I,03 

1 
AE,L3UCL/ 13u' Iidpu; 	25.0.1.03 	 Field 

AE(P),ct:cu..j/ 	 20.01.03 	 Pftin:iinq - 
Coochbcliar 

SIIRJ./Mi & 

D.O. ;. 

. 4 

• 1 

• 0.C.   Onii inn, 
7 i.ou.'i 

I.-.... 	iiof" 
H.Q. V 4/illCll POSTI•:r) 

(rirj 	4JQt.0L'( 
J Li PIFSF(1 

STATIO: 
5F(I'&A)/ 21.09.95 

00.06.0;!. 

10.i2.02 

•• 	i1i! H• 	f\(c),;MI .4/ 'kit 

13. 	. 

Fioiji 2.1.09.95 

;i. 10.02 3ti(i'kJ\)/ 
ilkjut (I') - 

' 4 

Ito ç 
(I'1 

. Lonje.t Sthycc USIL of Asst.I:. 'ltei' (Civfl)LJII(ter ciiximz 
ozitZide Kt)Ifcr1ti (I113I 	Oflt) 

P RESE.NT DATE 	0 	 F(iARKS 	.... - NO. 	SHRI/SMT & 	 H Q 	 WIIC POSTEr) I 	. 

'1  Prniik I-toy, 
()7.00.Ci 

 

 SudiF) 
Lh1t 	cl iiiJt.rt, 

12.1J,,66 
'I. Amod Kui riu, 

- 	
.t'3.i0.0 
PtinnJu 

. LwigcstStye List of Astt. Eiiis(CiviI)utith. -  CE/IBUR(MZ) 
(Po.:ed ofl:sjUc Kokaa in 113[3R liiiit.i) 

...........

17,O'i.(3 	- 
Li liii n' 

M. K.Sncjh, AE, iU3RNlD, 	!:...j:,; 23.01.03 

S. K. loyc.l)ow: :3Ljf/ ftkn 
26.01.03 

1. 	J. . 

-, 	
:*.• 

F,".:i':I 	./ 	.il.ji.• 

! ti 	tiilFi:1 

•1 
Ilji Unrg 

j: I c : I cJ 

I • Ii ,lIiI 

0I0il1 ., 

:: 	... 	... 	. 	
:.. 

 I v 

'ri:. 	:.• 	• 	..• 	. 	.. 	,. 	_v-, 

H 



1. 	Bipul Saikia, 
01.03 .53 

AE, NAAPD/ 
Guwa Ii a ii 

S.K.I?..oy, 	AlE, SCO/ Si(chw 
3.5.01.52 

R.C.Das, 	AE, MGCD/ Shillong 
01.12.66 

1. 	S.C.Ghogh, 	AE(P).1V\WI), 
01.01.17 	 GUWahatI 

5. 	D.Das, 	AE, MGCD/ Shloo(j 
01.03,S'l 

 Lonjest Sbye List of Asslt. Ec ]ineer5(CjvjJ)un(J(r CE/NEZ (Posted 
01,1 tside I(olluita in NEZ) 

SL. 	NAME 	J'RESENT OFFICE! 	DATE FRoM 	 RCink NO. SHRI/SMT 	 WHICH POSTED D.O.B. 	
CONTINUOULY 

IN PRESENT 
TA -r-rrM --- 

 D.N.Majher- AE(P),Scc/ Schar 

 
...........

A.K.Ad)aIjeC 
. 	 . .............- 

AE(P),TCD/ Agaiala 
17.03.18 

 D.K. Choudhui-y AE(P), SE(P)/NEZ, 

 T. K. Deory, AE, GCD/ Guwahati 

 N.G.Sharma AE(P), ACC-11/ 

 S.K.Duta, AE, PD-IJ/ Guwahaij 
28.06.18 

1,2, P.K,lj;11 AF, AAWI)/ G'.iwiJi;t 
17.11,13 

13. 	. 1.A.Mj$I(frI' A[,ACD/ Aiiv,l 
I 01.10,17 

11. 
 

NimdLil I Dl ar, ACC-1 1/ I 06.08.Go GUwahaL i 

25.08.83 GCD/ 
Guwahaii(r); 76.00 96 
ACC-]/GijwjJ kili(l); 
30.08.00 NAAPD/ 

30.06.09 From 30.06,139 SCD/ 
SilcI rai(F); 1.0,06,97 

5CC/Slid ml (P'); 
01.00.03 Sd)! 

-.--.-___ SiIchar(F 
17.07.91 From 17.07.91 MGCD/ 

Shillonçj as JE(F); 
12.0.1.01 SE(P)NEZ/ 
Shilling as AE(P); 
07.05.0.1 MGCD/ 

SI 
17.06,95 	. 17.06.95 SS\A// 

NEZ,Shillong(P); 
12.05.98 Add-Il 

Guwri Lii(r'); 20.10.90 
YRv/ahau(P) 

08.12,7 Fio SCSI)- 

. .............. 	.................... 

I I I/SI lillol 

09.10.93 Plarrniog 

19.02.01 Pi)nnIrRJ 	- - 

01,06.02 Plznnirrq 

16.10-02 El.. 

11.12,02 Plinning 

12.12,02 
. 	 HId 

21.1,2.02 I 

01.01.03 Hld 

25.01,03 Plnji rj 



U ..  

((O 

CD/ Tezpur 	30 .01. 03 
	

Field 
07.07.68  

16. 	'A.N.Singh, 	AE,NA.APD/ GuwahaU 	12.05.03 
	

Field 
17.10.71 

7. Longest Stayec List of /\sstt. Engineers (Civil)due for internal shilling 
from Site to Planning, Planning to Site & Site to Site at Kolkat under 
CE/EZ-I . 	

S 

L. 
NO. SHRI/SMT & 

0.0.13 

M.C.Guha Roy, 
01.10.17 

A.N.Lahiri, 
25.09.47 

AE, Cfb-- I-  T Kolkaa 

KCD11l/ Kolkaa 

Ii I)/VlI FROM 
WIIICH POSTED 
CO N TI N U 0 U SLY 

IN PRESENT 
cirtrT () N 

	

18,09.00 	 Field 

	

21.01.01 	 Held 

Longest Stayce list of Asstt. Engineer (Civil) due for internal shilling 
from Site toPlanning, Planning to Site & Site to Site outside kolkata 
under CE/EZ-I & CE/EZ-II(Except IBB & NEZ) 

SL. 	NAME 
NO. 	Sllflh/SMT & 

0.0.13. 

l',l.N1oliii (.\', 

()i,10,'l/ 

PltliSE1 I oFICl 

I (l)J I! 
1l 1uhm icsviii 

L)Ai 1! FIWM 
WI I1CIl POSTED 
corr1r4uOusLY 

IN I>RI.ESL1 I 
S lAl ION 
02.07.9/ 

 

( C.s.MrrAL) 

Superintending Engineer 
Coordination Circle (ER) 

C.P.W.D., Kolkata-20 
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I 	To 	 A 
I 	' 	 B 

• 	 The Suporintoricling engineer 
• 	 Coordination Circle (ER), 

Central PubUc Woiks Department 
Nizarn Palace, 
Kolkata — 700 020 

/ 
/ 

[Through Proper Charjnel 

Sub; Poting/T 	frro in the grade of Aitartt enginoo 	(CiviI,'EIocij i;nl) of Entoi'n NogHi -Circulation of Lo,igest Stayec Ot for the your 200-0, 

Your 0. M. t1o. 21 	
Jtcd 18.02,2005. 

C'ir 

With reference to your above cited O.M. on the subject it is prayo that 

may kindly b6 allovjed to retain my posting at Tura (Meghalaya) as Atant 

Engineer, Tura Central Sub Division, CPWD, Tura unccr Gu,rIhati •.:
- t'aJ 

Division, CPWD, Guwahati -21 for one more flnancial year i.e. 200-05, 

Further, it io otatod that in case the retention at Tura as prayed fo: ahovc 

not possible, my pooling may be conoidercc for Doom Dooms Aooam which 

o rioa root to my horn a tC\vn 

Submitted for favour of your consideration p!ease, 

Yours fthful!y. 

Date: 23•03-2005 99 

K. 
/\i3iotorit Erince1 

T.nn Contrnl r•; II:) DivI' .v'n 
CP'1JD, Tura 
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Government ot India 
Central Public Works l)epartmen 

/ 
I No.8(3)/ACC-l/EJc21 

To 
The Supahvending Engineer, 
Co-ordination Circic( LR), 
C.PWD,NiZUIU Place, 
Kolkatn-700 020. 

Dated,GuwahLIli abe ST 5T o..s 

Subject:- Posti ng/TiansIrs in the grade of Als( Civi I/heel,) 
- 	Circulation of longest sluyee list for the year 2005-06 

kef:- 	Your O.M.No.21 (7)/SE(Coordn.)/ER/CP WD/CAL/2003/ 151 1)1'. 18-2-2005 

A 	sell' cxplanal.ory 	representation 	dated 	23-3-05 	received 	Iruin 	Shri 

T.K.Dcory,AssismC Engineer attached to Tura Central Sub-Division,CPWI). '1'uii under 
GuwLthali Cenul Division who is seeking his retention under 'lura Central Sub-l)ivision up to 
the completion of financial year 2005-06 , is sent herewith for consideration 

l.nclo :- 1epiesent.alion - I No, 

1: xecu ti ye Engineer( \dinn) 
Ass:im (ntral (;irele-1 

t/('PWI )( i1w111ati-2 I 

Copy to:- 

'[he lxecutive Lngineer,Guwaliati Central Division, CPWI),( walniii-2 I w.rto his 

letter No.8(1 )/GCDIO5I9 15 dated 29-3-2005. 

( 

I I 	Executive Eiigincei'(Adiiin) 

u o 
/H 



prir: 

f 	 GOVERNMEFjTOFIIDIA r 	
CiNTruL PLJHUC WO1l5 DEPARTMEur 

OiflcE or tatE SUP EIflNIENjy Ir1GLNEEfl j 	
COORPINAnON CIRCLE (ER), 

2"" t4SO BUILDING, NIZAi PALACE, 17' FLOOR, 
4/4 M.C. DosE ROAD, IMIYATA - 20. 

TEl: (C1) 2fl7 711. FAX NO. (033)  

-I 	 Dted  

ADG(ER), C , P.W,O., Koikata 1 .pIeed to decide Vunsler/posdnq of fcIiowng En ineers 
SI.No. 

CivU 	in 	ublic intrst With Immediate effect. 
MsIstar i t  

NarnCOrA(C) From To .. Vice 	SI.ro. 
1, M.NJthy LWJ 	Clicie/Kol Siih-Ui.ii ur,Eir Ex.vy 
2 IDipin ikiir I3ruii 3E(P)/NEZ,5hj)ii 

-IVKof 
Sub-UlyjU under 

cvii 
D.k.MondJ ntd. 

i)i----- -------.. ....  
.?94ftDey_ 	, 

BCDJJB1)ubJncwr CDJ/Lhubriwr Retertion upto 3/06 
5. Anjn J<uflr(Jr De KCC-1/KuJ 

---------- 
Sub-DivJV under 

-- 

- .-. 
C. S.K.Dey 

---- 
D.C.Shah reW. 

KCD-1/Kj K(A)-I/Kul RetIILiO 	uplo 3/06 
7. M.K.Ruy 

5ub-Div.11 

.................. KCO-1[JI<çj$ 

urir eider of 
A.G.PI 

SE(f')EZjfo 
II 
5ub-Iy,V UI(Jer 

trnsfr 
R.D 	(3iijiI 	reId. 

 T.K.QIkribcrrty SCMD/SIIc(i- 
jV11I(oI, 
AE(P),KcD-1J/icl Lxvacancy 

 M.K.r 
SE(l'M)IBOR/S111901.i 

---- 

K(SD/R)I uridr KCU- 
._ 

,vucIicy, 5liiI0d t:oiu V11/1(oI 
 ftB!;w 

....-.-- ......... 
KChiIl/Jcul 	- flL(I)),K(;...jJJ/j 

-. 	.. 

X.vlciicy 
11, S1lUIpCha11F3ch,e 

.. 

MCqMDid 	
... 

_-. Sub.f1j U:7hj, vaclJIic.-y 
H. flhlip Kur,i-tr 	Jswus OLCD-I/t3JtirJi,at 

V 

AE1  VDI.Ce1i/goj .,.- 	... 

.K.CIIiruJtd 

aslandp 
AE, RTJ/Xui M.K.Lihadra rord. 

10. Amod Kumw BtJCDJI31 "iicIrur 
S-L  'j3LZ_'0atna E.vacancy 

17. 1C.rman SE(P&4)JBR/5jIur} AE(P),CBCrJ/ P.Mi s ra 	
- 

10. PrinIik Ioy 
- 	- 	. 

5CD/IDBZ,sI;Ig01 
Cood)behr 	- 25 

-- 
DCD/DIi)bd 

AE(P), BFRiij01 N.N.fly 	- 
. 'i IJdy It,rnimr 

taz)ribg 
(P)NccJ udip biittiidrjee 

S itiy Ida 
R  

JA 

 u;I 

16 



11  

39. 

42. 

i3 13:09 FROM 9E COREl.! ER 	091 T3-2al ]iBJ 
	

10: 036IE5390 	 POGE: 02 

.4 

/ -- .---- 
LohIt Sonow I Suivj 	under 

1 AAWD/G 'waliati 
HQ 

I IRtiRrv7o/Agttaf 

R.N.Sjii0i 

Purflur -)dLJ M!shrj 

Ajy Kurnar TZCD/Tp 

/! 3 Ti7jjj 

.................

...,,I 1 Uj. 

--_ I D..MaJh 	
-.

CrbJiUYn 	3CC/lJclwr 	 t1GCL)/Slill,o1g 	j R.C.D 	 30 

27 

NGCD/shJl:ong 	Sub-Div.11 under, 
 .. 	T.K.Chkrabo- 	10 5CMD/Sffctir 	. 

1 N.G.31',1 	 ACc-lI/66w1t 	I

(iCDfGuwajtj 	(1.K.Deori 	 3Z 
I..K.Veory 	

,

ACC-lIfGuwaaliU 	j 
- 	..- .- 	 - - 

 
watiatt 

- 	..-.---  
.Sub-1(y.IL tinder 	I 

A.N.SingI, 	
KCD-V11/K01 	 D.l(.Dcy riW. 

H 	:Doom Dina 	KCD Khatkt 	 I 

I 	... 	- 	...... 	- 
'Pjc,u1 	 MW!.)/(iwgi 	'I ZCOI !LpUI 	Ajiy kuinr 	 26 an tiwmu 	

DCO/Dl)O,ibad 
- 	 Sanjay 	umor 	19 

-_ 

ftQ cj  ACD/AWI 	
SCD/Sljiar 	(S.K.lriy 	 38 

PLI!c!r 	
LA.Majurqer P.K.MOIrtI 	BCDfl/[3h(JIjnerwar 	

8CC/13))ubnwar 	j Ex.vcrjcy
37 

SuniI t(urnnr 	ACC-H/(IWinI. 	
Vol. CIl/ior1çf1j 	G.S.LII.6t(IR transrer) - ---- -_ nlwaJ 	Da 	NLO/KOI 	. 	 KCSD-Jv under KCD- 	Ex.vacancy. ShIfted Iron, V11I/Kol 	

0lu1in (rorn KCD-VII/KOI 

AAWD/GUWJiatI 	AAWU/GUWahOtl 	Retcnj011 upto 3/06 

Note: SLNQ.10 will riot iidrfll55lbI for TA/DA,;oirir1g Ilnie etc. 

1. The Offlci5 p!c(tJ 'i"(jer Or(1e1 -  or !X)flfflp/-jmsrnr should lnhrnedlatly 
procecI to %il tespodive 

i 	nnd nd 	
o cop! -eocl. u 1'R-1 fonTi with !h&r nni in 	 to thu Setlon om, EC-IJI section I DG(W) and nl tu this OtTica giving tfcnm t1 these oi'cie. The O(flcrs 

in clizxqn under Wkn they re Workl,1 )oul(J 	 e tliit: the COWWW'd Qtflc:ers n,e tClIvd 1plin cdIate l y  wiLhnut Wi!,ri Tor their 5Ubti(uLes. -- 

31, 

 

 

 

 

 

21, 

26. 

21, 

20. 

29, 

30. 

SubDy.II under 	Lohit Sonwrii 

iQ 19J! 
5CC/Silchr 	M.KJ'I 

PCD-ll/Pjt0 	J Ex.vcaricy 
ttQi!shari 1 	___ 
VCDI/Dhubnwar 	Retention upto 3/06 
jQjfur1. 
JCD1I/E1ubonçyj 	A.K.5r rtd. 

0 



- •1'' 

j 1 

I 

13: 	 E CUPUII ER 	U31-a3-E2EiJ.31e3 

my 4 1 ioold 	niil n t c-ii1t, 	for livIIiO vvv!tt ii tIilr 	61 r-fli)i)i.1i(il nriii I)II (1it 	II) Ilif'rt (it llir 
officerritindim hen i in tin p 	ci IIie41 (orin vid rrn n 3 of LX (w)'s OM No. 1 5//f9-cR Cfl cioteti 1 O•Li 
90. 

3, In terms of DF(W)'t Qjf, f4v, LU/11if(IU)199-EC-111 dated 15-7-99 In c -ee the ALs on trnst'er ate 
not relIve41 they will niitrnUcalty stand relieved ot the end of the month Immedlately roflowlriij the 
morl th ot kr.i iv of tim sfw en, di', ii iii wifl not hn iIi1jfl il, W (JIMLY pn y An d n lh iwn i ;ce (vii I Li ir pi rrcn 
u(fknr thoronfler utilevu t.htilr tinnnfir t,nlertr nut, otnri,ilerIf, nodlfled oq rut II1(H ii Ifiti 11C114111 Iii VC(I mOnt 
AG(1t), (:I'wci, i(ollrtt/A1)U(1Ui). 

4. 1 he pinc.tic,o of i iut ucci' II kig II in nih iii nj I CPJ1 t of rllcelf While they submit U no r.rrrn our their 
14 n rf,:i Lv LIe in 	, intl u 	i nd tilt iil ig the conu t red oti bet to tepo: t bk to ii in orilcm ut nIl 1141 
be nvoIded. I lencefoith tilt the C/EEn are reque.ted to ztxept ttnr joinlnçj report of the oflicer 
concnin cud wi iv kill II robs 	.ini 'j( 	utn isil U sitir Join ii, Q t(pQn I. to thatilo It non ret) rili they wn i it to unry, 
they may thke up ilia ntntlet Itiler on whir A045(ER), cwo, 

(C.S.MITAL) 
IUPERINTENDING ENGINEER 
CO-ORDINA'TIOr CIRCLE (ER). 

C.P.W.D., KOLKIATA. 
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Copy to: 
I. 	f.)<vv, Nil i inn, (JIrnv'o,), Nev OcU ii. 
2.. 	ADG (Lit), Nlr.'im P?thion, l(oflrt - 20. 
3. CE/E2-i,EZ•l 1 NLz,tI3oz,InnR(M7), Cr(pLR. 
1. line Concerned Sopv'lnrtendlnj Ci jlnreer (Civil,) 01 C.P.W.D., Ca1ctn Rejlon and 

113131 13t 16131(MZ). 
S. Imci coniniried [Executive Enrhr,eer (Clvii), of P.W.D,E.,qte,n Region. 
0, 	I'cinc,ur (,iii ise; n id  (tli,utiuli 111011 	in)II r,lil,, 	()ffliii), '. 	line Secrethty, CPW[) Einyi'ieepu '  Aunud4riiur,,h<Qlkot. 
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All transfers should be carefully planned within 
reasonable space of time. To avoid dislocation of 
work, a large number of officials of one 0111cc are not 
tran.sfcrrcd out simulliiiieotisly. As fa• its possible the 
transfers should. take effect after the end of the finan-
cial year/academic year. Transfers during the rest of 
the year should be ordered only to the extent it is 
absolutely necessary from ad in in istra I lye point of view 
and on account of transfer/closure/openjig of the 

and ictireiueaL/death/,.csjg. 
ilation of 011iccrs. 

With the above in view the transfer rules have 
been Prescribed for di(Fcreut categories of officers and 
staff of tie Department The salient features of these 
rules as applicable to various categories of officials in 
different regions are given below. 

Gazetted Englnceiiiig Services 

Transfers and posting of Chief Engineers are 
ordered by the Ministry of Urban Development ac-
cording to requirements af the administration. 

Superjn 	ag Engineers are 	consklcrcd 	for 
transfer after they have COmpleted 3-4 years at one 
station. The transfer and posting of Superintending 
Engineers are ordered by the Director General of 
Works, 

The transfer of ExecutiV0 	Lnginccrs 	also is 
Ordered by the Director (iciicriil of Works and that 
of Assis tat L Lix ecu lye 	Tiuginecrs 	an(I 	Assistant 
Etigiiicei's, by i)irec'tor of Administration by virtue or  
an internal delegation of powers on the basis of the 
reconimelidla(ion of Iho Posting/Transf 	Committee. 
The Constitlitloit of such committee is given at (he end 
of this section. A tenure of 3-4 years is normally ob-

served. The transfer of Assistant Engineers within the 
Zone may hOWCVCL be ordered by the Chief Engineers 
of respective Zone provider] the transfer doesnot 
involve change of station. The transfer of Assistant 

Directors of Horticulture within Delhi will be ordered 
by the Dii'cciur if I - lOi - Ucultui.e 111Ici.stali0n 	traits- 
fers of Assistant Director of Horticulture anti trans. 
fers of Dy. Director of 1 -bit icullurc shall he ordered 
hy l)G(W). 

While deciding the transfers, several factors. vi' 
Tenure Transfer Rules, 1-lard arc/i posting Zona I i-c. 
qLIit-enici( 	Dcpiitatitiii 	policy of the I)cpnrcmeiit, 
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judicious balance between the needs of  the l)cpart-
ment and personal (lilliculties of the individual officers 
etc. are taken into account. The normal tenure of stay 
of the otlicers at a particular station is 3-4 years (ex-
cept in difficult areas where it is 3 years). This period 
may be increased by the Director General of Works 
in exceptional cases, in the exigencies of public ser- 
vice. The transfers after completion of (en ui'e are 
considered in the light of the following:- 

In (lie case of Assistant Engineers the tenure 
of slay in Delhi can be extended up to 	6 
years. 

In case of Deputy 	l)ircctors and As.sittnt 
Directors in Horticulture Directorate, the 
transfers will be made from Divisions/Sub-
Divisions to Divisions/Sub-l)jvjsjong basis in 
rotation in Delhi. 

The normal tenure in hard, areas is three years. 
However in accordance with the G.I.M.F. O.M. 
No. 20014/3/83 E. IV dated 14-12-83 (as 
amended from time to time) the tenure in 
North-Eastern region shall be 2 years for 0111-
cers With more than 10 years service and 3 
years for those with less than 10 years service. 
Thcc instructj6its cover the stales of Assam. 
M (IIH nyu. 	Mn id pu r, 	Nut :ul ii iud, 	A-it tuia':li at 
Prudes) and'I'i- ipura and (he Union Territories 
of 	M ixortini and Andamaui, 'l'hc (entire 	iii 
1.11,11. iunte will be Iwo years and choice post-
ing will he given to the officcr.s nit coitipletiotu 
of tenure posting. 

The transfer of an officer from one post to 
another within the same station, whether on 
promotion or otherwise, shall not have the 
effect of dehai -ring 	the application of 	the 
tenure transfer rule. 

Where an Officer is transferred from a sta-
tion after having rcmnined there for it period 
of font- or mo re yea is, he shall not again be 
transferred to the same station except after the 
lapse of ii pci-md of 114) l less tlniii miii -  years 
fi'om the dale of his transfer from that station, 

The pel-io ( I of leave availed of by an Officer 
shall bc reckoned as duly rendered at 	the 
station ft-nm which lie pi -occcclecl nit 	leave 
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The priod spent on deputation in any parti-
cular station will be treated as period of stay 
at that station. 

Ghaziabad and Faridabad are not regarded 
as separate stations for tenure transfer rules 
and those who have completed combined 
terms of four years in the Delhi Complex 
comprising of Delhi, Ghaziabad and Farida-
bail, sillill lIe decuted to have cinpicted 	the 
tenure of four years in Delhi. Manesar is 
treated as separate station for tenure transfer 
rules. 

The Officers in the grade of A.Es and above 
and equivalent who have already completed 
55 years of age are not generally posted to 
bard areas. 

Vu) The Olflcers  who are due to retire on superan-
nuation within two yars are not ordinarily 
disturbed from their existing stations of post-
ing unless they themselves want, a change 
near their home town. 

(k) The period 	spent on foreign assignment is 
trcale(l as stay on the station from Where he 
proceeded on such assignment. 

Note: (i) and (j) will not apply when administra- 
tive exigencies make transfer necessury. 

Junior Engineer 

The transfers of Junior Pugincers will lie ordered 
by the Superintending Engineers (Co-ordination) of the 
repective Regions. 

Transfers within a Circle other than those on 
tenure basis will be ordered by the Superintending 
Engineers of the Circle concerned. Similarly, those 
within a Division may be ordered by the Executive 
Engineer concerned. Where transfers involve change 
of circle at Delhi, Superintending Engineers (Coordi-
nation) should be consulted before issue of the orders. 

The following guiding 1?riIlciples will be observ-
ed by the Superin tending Engineers (Coordination) in 
cilcetitig Lianse: ü J uuIor Ebigiuecrn 

(a) 'flte normal period of 	continuous stay 	of 
Junior Engineers shall be 5 years at all sla-
(ions, unless a different period of normal stay 
is specilieally prescribed by the Director 
General of Works in respect of any particu- 
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lar area or Division etc. The period of stay 
may, be reduced by one year in the case of 
Officers posted to hard areas. 

(b) The period of stay at a station, when period 

spent on deputation or on leave at any station 
beyond the usual period of stay is involved, 

shall not exceed a maximum• of period of 10 

years. However, it shall also be ensured that 
they rio not serve in any particular DivisIon or 
group (viz. Planning, Maintenance or Construc-
tion) for more than five years. 

(C) The period spent on (.!eputation or on leave 
at any particular station will be treated as a 
period of stay at the station from which he 
proceeded on deputation/leave. The stay in 
Nepal will be treated as stay at the station 

from which the official proceeded to Nepal. 

(d) The Superintending Engineers (Coordination) 

will intimate the Circle in which any particu- 

lar Junior Engineer is serving, two months in 

advance of the cxpiry of the normal tenure 

'that the Junior Engineer concerned is due for 

transfer , on it particular date. Norma Ily the 

date lines will ' be adhered to except for mar- 

ginal adjustment' upto one month on either 

side. 

(e) Superintcnching 	Jngimtccr ((2nIrtIIta I inn) 	may 

effect transfers upto six months before com-

pletion of the period of normal stay at any 

station, if the transfer becomes necessary clue 

to: 

opening of new Circles/Division; and 

repatriation of Junior Officers from de-

putation in large numbers. In all other 
cases. I lic 	peon iss ion, of the 	Director 
General of Works will he necessary for 

relax lag the nornial period of stay. 

(f) 'I'm usfe Us ol' JIm a or 	JTingi aeci's (mu t 	one Re- 
gion to another may be effected with the ap-

proval of DG.(W) if the two Superintending 
1ngiiieeis (Coordination) agree to SLICII trans-
fers. 


